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STATUTORY RESOLUTION RE:
PROCLAMATION IN RELATION TO
THE STATE OF GUJARAT

THE MINISTER OoF HOME
AFFAIRS (SHRI K. BRAHMANANDA
REDDY): I beg to move:

«That this House approves the
Proclamation issued by the President
on the 12th March, 1976 under arti-
cle 356 of the Constifution in relation
to the State of Gujarat.”

Sir, the Hon. Members would have
had the opportunity of looking into
the report of the Governor, which has
been laid on the Table of the House.
That report gives you an idea of what
the situation was at the time of the
formation of the Ministry under the
leadership of Shri Babubhai Patel and
how, on the 12th March 1976 the Gov-
ernment lost its majority and was de-
feated on the Floor of the House and,
therefore the Government resigned.
Now, the Janta Front Ministry resign-
ed, following of course, as I have said,
its defeat on the Floor of the Assem-
bly and, though the Congress Party is
the single largest Party in the State
now and though some independent
Members of the now dissolved KMLP
and some other Independents are an-
xious to support a Congress Ministry,
the Governor has said in his report
that there is a fluid situation and he
does not dee the prospect of a stable
Government being formed. Now, the
State budget also for the 1976-77 has
not been passed and, therefore, the
immediate necessity is to have an
authorisation of the expenditure from
I1st April of this year. It is obvious
that a situation had arisen when the
Government of the State could not be
carried on in accordance with the pro-
visions of the Constitution and, there-
fore, the (Governor recommended action
under Art, 356 of the Constitution,
that is, tbe taking over of the adminis-
tration by the President,
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Sir, you will kindly understand and
appreriate that, at the moment, in
view of the report of the Governor
ang in view of what you ang I also
may know from the Stats of Gujarat,
in the circumstances obtaining in the
State, there is no alternstive hut to
have President’s rule in  Gujarat,
Tharefore, I commend this Rekolution
to the acceptance of this august House.
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MR.
moved:

CHAIRMAN- Resolution

“That this House approves the
Proclamation issued by the DIresi-
dent on the 12th March, 1976, under
article 356 of the Constitution in
relation to thg State of Gujarat”

Mr, K, C THaider.

SHRI KRISHNA CHANDRA HAL-
]:?ER (Ausgram): Mr, Chaivman, I
rise to oppose the Proclamation issued
in the name of the President of India
suspending the Gujarat Assembly and
the Resolution moved by the hon.
Home Minister, Shri Brahmananda
Reddy. T couid clearly sce a glaring
contrast in the suspending of the
Gujarat Asserubly—contrast to  the
dissolution of the Tamil Nadu Assem-
bly. The Congress leaders had high -
hopes of capturing pPower in Gujarat
during the Jast elections, but zli their
hopes were belied by the victory of
the opposition Janata Front there. The
high hopes 9f the Congress leaders
then turned into grawva anger against
the Gujarat Ministry, From that day
onwards, the Gujarat Ministry haq to
face the Congress manoeuvres of de-
fections, I am not going to have any
brief for the Janata Front Govern-
ment, My Party oppcsed both the
Janata Front and tha ruling Congress
Party in the Gujarat elections. We
were not bothereq about winning
some seats in an unprincipled way.
We) fought against these two. But
that does not prevent me from ac-
cusing thle Congress Party of using
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undemocratic corrupt methods to puil
down the Gujarat Ministry. Bribes
were offered, warnings were given
and all sorts of corrupt practices welre
practised to lure the MiAs from the
Janata Front io th~ Congress Party,

We know fhat defeztion is an incur-
able disease f bourgecis-landlord
class rule, Further, the peoplefs in-
terests are not serveq by substituting
one set of bourgeois-landlord politi-
cians for anothar set at the helm of
affairs, We are conscioug of the fact
that only througn consolidation and
advancement of the left ang demo-
cratic alternative way-out is to  be
found. The peopla have seen how
this assessment of my Party has come
true. How dsmocracy is being sub-
verted by the, Congress Porty in the
country, everybody coulq see. 'The
Government talks about peaceful
existence of different gystems in in-
ternational sphere, but is not prepared
to tolerate government by Opposition
parties here in our country. We have
seen how the Tamil Nadu Assembly
was dissolved nn the eve of the ex-
piry of its term, The Central Con-
gress Governmant which extended
the life of the Lok Sabha and of the
Kerala Assembly was boung to give
reason for not extending the term of
the Tamil Nadu Asseimbly, so, they
suddenly performeq a corruption
drama and ascaped from giving a pro-
per reason. Were there not csevere
corruption charges against those who
are at the helm of the affairs here at
the Centre? Tonneg of papers con-
taining grave corruption charges were
sent to the President of India against
some of the political high-ups here.
But what happeneq to those charges?
They were all sent o 0ld paper mer=
chants and corrupt persons are
honourably promoted. Is this not a
double standavrd? Is thig not 5 biased
action?  One standarq to opposition
party and auothcr standard to the
ruling party. We want all those cor-
ruption charges to be enquired into
whether it is Congress or other poli-
tical parties and those found guilly
to be punished,

CHAITRA 4, 1898 (SAKA)

President’s Rule
in Gujarat (Res.)
The Janta Front testeq its strength
in the Assembly and resigned after
its defeat, The Governor had sent
hig letter to the President of India
stating that nobody could form the
Government. But than why you
have} not dissolved the Assembly and
announced elections, You want to
organise some more defections from
Janta Front and form your Mmistry
there. Is it 110t 2 double standard?

g€z

Then Congress which lost its mono-
poly of power in 1367 in several States
at last brought under its contror all
thege States. How coulg you achieve
this great miracle? You have split-
ted the Left Front Governments in
West Bengal, and Kerala, Everybody
knew how you organisej defections
and pulled down Orissa Ministry, U.P.
Samyukha Vidhayak Tal Ministry,
Madhya Pradesh Ministry, anq Rihar
Ministry. You are deliberately delay-
ing the passing of defections Bill be-
cause it will prevent the defectors,
from coming to wour side ang now
you may happily bring it because now
you have to worry about defections
from your side and you have} practi-
cally achieveq the target of delections.

So. Sir, our counfry is proceeding
towards one party, one leader mis-

rule, With these wor3s, I conclude.
SHRI C, K. CHANDRBAPPAN
(Tellichefrry): Sir, I am very sure

that the people of Gujarat will be
extremely happy that they could get
rid of the short regime of Janta Front.
When we are discussing today about
the fate of Janta Front Ministry, it is
nekessary to briefly go intc the back-
ground in which thig unholy alliance
hag to come into power. You may
remember that iflece was a big agita-
tion in Gujarat before the Janta Front
was able to emerge into the horizon
of Gujarat politics. That was the
‘agitation called the agitation of Nav
Nirman Samiti spearheaded by the
students of Gujarat. It presents a
classical case of the bankrupcy of the
philosophy of Shri Jayaparkash
Narayan ang his rocalleg total revo=
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lution, because one will remember
that it was from the Gujarat agitation
of Nav Nirman Samiti that Shri
Jayaparkash Narayan himself got in-
spired in rumning a crusade against
parliamentary democracy and against
elected representatives of the, people
in this country. And what was the
origin of that agitation? It wag from
the genuine grievances of the people,
Because of the price rise, the hostel
fee of the students of engineering col-
lege had gone high ang against the
price rise, the students of Gujaraz led
a genuine and legitimate agitation
and it was g glenuine agitation against
the price rise. In that agitation, the
discrediteq leaders, who were written
off from the Gujarat politics for ever
plunged into it. That is how, morarji
Desai who was once rejected by the
people of Gujarat in protest against
the non-cooperation of the people had
to take g fast in the State a decade
ago.

16 hrs,

He emerged as a lcader of the student
community who were fighting against
price-rise. One should not forget that
the then Congress Chief Minister who
later became thel leadar of the KIM-
LOP Party, Mr. Chimanbhai Patel...
(Interruptions) TIf he hag joireq the
Congress, God save the Congress. This
Chimanbhai Patel, I shoulg say, was
a trigger-happy Chief Minister, I was
there in Gujarat those days when the
student agitation was going on and
I have seen myself how brutally stu-
dents were treated or were shot down
in the streetg without any justification
by that Ministry led by Mr. Chiman-
bhai Patel. I should say that he was
playing into the hands of Morarji Desai
and his company ang added fuel to the
fire. Then, their demandq became ex-
tremely political. Then they brought
down the Ministry and then
demanded the dissolution of the
Assembly and the Assembly also
was dissolved. Then started the
whole  drama which is now
known everywhera. JP said, ‘From
Gujarat I got a new inspiration and
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try for a total revolution in Bihar,
And then he threatened that he
would leag an agitaion for the dis-
solution of tha Pariiament itself,
Then, once for the dissolution of the
Assembly the venerated leader, Mr.
Morarji Desai, undertook a fast . . .

SHRI D, N. SINGH (Hajipur): Not
for dissolution.

SHRI C. K, CHANDPRAPPAN: And
then for election again, he undertook
a fast. Then election was held and
it was held in an atmosphere sur-
charged with violence, violence which
was created by everybody there. I
wag rather amused iy the previous
speaker who said that we are dist.
interested in what happens there,
Just now my CPM friend spoke. I
wag surprised, The CPM should havg
been concerneq about the emergence
of that kind of undemocratic forces
in one part of the country. Anyway,
in that atmosphere they eould succegs-
fully mislead the people. The genuine
discontent of the people was given a
twist ang they made capital out of it
and they have betrayed the student
community ang came into power. But
the people of this country hag seen
how unprincipled were the right reac-
tionary parties in Gujarat, The par-
ties which were shedding tears,
rather crocodile tears in the days of
the Navnirmap agitation hag no shame
to form a Ministery when they had
no majority, with the support of that
gentleman who was personally res-
ponsible for unleasing terror against
tha student community there and his
party, the KIMLOP Party ang iis
leader, Mr, Chimmanbhai Patel It
was an opportunistic alliance and who
were the people behing this opportu-
nism? The people who spoke about
Ahimsa and ©oeople who claim to be
the} true followers of Mahatrna Gandhi,
the Congress (0). They thought
their policies are being vindicated snd
I remember nhere with what a great
sense of jubilation they celebrated
the coming in of the Janatz front
there. But with whom? With those
forces on whose hands you coulg see
the bloog of Mahatma Gandhi, the
RSS. It is a well-known fact and

|
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crganisation of the wvolunteers. Who
was the core of it~the RSS The
whole administration was given on a
platter to R.SS, Their peorlg -vere
recruited in a large number. Today
one of the main responsbility of the
Centre is to vlean the augean stables
wherl reaction is deeply entrenched
in a vantage position ang it has been
done in a plammed way. There was
a master plan. Is it not a fact that in
Gujarat they behaved as of emergency
is not existing in thig country, as if
Gujarat is not a part of India® In
_that part of the couniry ie, in
Gujarat, they have allowed RSS. to
go scot-free Thev have allowed
emergency not to be enforced effec-
tively

I would like the Mimster for Home
Aftairs to look into the case of Greek
ships which were involved in bring-
ing arms and guns at Kandla Port,
The workers of the Kandla Port have
informed the Go.ernment about it,
I do mot know whether the Hame
Minister knows ahout it or not Ariag
were gmuggled ‘rom Wast Germary
I woulg like to ask the Government,
can it be dismissed as & matter of no
importence? 1t is a matter of serious
concern. It should be enquired into.
is becoming all the more important
conbext of the dynamite case.
weg this dynamite case® It is
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clear that there wag & plan to manu-
facture dynamite in that sanctvary
created by :mnt.. Front, outside emier-
gency where thely have given protec-
tien to all kindg #f leaders who are
underground-—the leaders of the right
reactionary forces, It is reporteg that
when these dynamites ware tested,
there were people, I do not want to"’
name them, they were responsible
people of responsible political parties
who are undecground today, They
were there. These dynamiteg were
not manufactured for fun's sake. These
were to be sent to Banaras, Gujarat
and Delhi. What for? It wag their
conspiratorial attempt to create anar-
chy and chaos in the country.

if somebody thinks that ag R.S.S. is
banned and therefore ig not existing
he js mistaken. They are lying low ang
they are trying to stage to come out at
an appropriate time These arms were
manufactured i1 Gujarat under the
protection of the Government which
claimeg to be the Government of the
people—Janta Frent. This wag a
kind of unpatriotic, anti-nationa] acti-
vity which was going on in that State.
In such a situation, ve welcome that
that Government js no. more there,
1 have certain apprehensions about
the way things are happening in
Gujarat. I woulgq certainly like that
popular Government should rome into
being in Gujarat. Rut the questiup is
this Can 1t be done tnrough horse
trading? I doubt very much wnat
they have in mind I am much wor-
ried about it. There is a pecu-
Har political situation in Gujarat.
The Congress Partv which had &
strength of 140 i the Asscmbly hav-
ing 160 seais were thrawn out and
that happened at the timg of the Nav
Nirman Samiti’s agitation, It is het-
ter that you do a lhittla bit of hcart-
eearching We know this that in the
past in Gujarat the ecn.agress leader-
ship had made &}’ kinds of ccmgro-
mises, unholy compromges, with sll
sorts of undssirahle eleucnts with the
only intention of somehow coming to
power. That is why in Gujerat con-
gresy remained ubited while in other
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ane important point. undep
parts of the country the congress Mt".mhmm.w&
party had undergone split. The split- nsw beginning in Gujsrat !
ting was based on certain principlos, cooperation of all I sk
In Gujarat *his painfyl process of you one questioa. Ig it good to arrost
split hag not tahen place, On the the Members of thej Communist Party?

g

trary the process of uniting all the
radicalg with all the reactionanes took
place there. Such a sirange combi-
nation has zome 15 power with this
majority there, This 15 what hup-
pened, Then we have seen the vaiy
strange speciarly of defection, tha
strange spectacle of Covernment
working against its owh party un-
terests. All thase tluings were wit-
nessed by us n Gujarat. 'Today the
Assembly 1s under suspended anima-
tion. What are you going to do ahout
that Assembly? If you are thinking
that there wil be .cme *aore defec-
tion, some more people will he coming
ang joining tha congress, ro that you
will get majority, [ would hke to tell
you, you arq entnels pustaken and
you will be Jizgmg your ovn grave,
it T may say ‘0 You rhold be very
careful about it. Nere T wunt tn 10nke
one suggestion from and on bchalf of
our party and it is this,

I wish to say that jou shrulgd now
involve all the democratie foreer, all
the leftist forces, 1in the mitter of 1m-
plementation of the 20-TPoint Fennomice
Programmg with determination  Vou
can do it now B 1t you comol have
a policy of uantouchahilifv if T mav
gay s0 You have necescatily ot to
involve all the li%e-m nded prople
who are ready in work waith sou for
the implementation of the 20-Po'nt
Programme. And, vou have i toke
measures by which »o4 will be able
to stop the onward march of the
forces of vright reaction 1a Gujarat.
I am afraid, some of the right reaction
is within you, within your party it.
self, You have pgot to take
bold action if vou want your own
exigtence In Gujarat. I don't know
how you are going to do it, If you
do not take prompt action I am sfraid
a situation will come when the history
will repeat itself, But that should

not happen.

I do not think it is good. In Gujsrat,
at the moment, as ‘hings siund today,
the only reliable force with wham you
can depend upon is the Communist
Party of India. But, 1 am sorry to say
that two of our State Council Memns
bers are put behind the bars by your
Government after the President's Rule,
I shall give you the names—they are:
Comrades Bububhui Munshi and
Dalawar Khan. They are the State
Council Members of our Party. They
aie ol unknown people in Gujarat.
Bul, they are pul behind the bors
under MISA wherzag the RS S. men
are gmng scot [ree today without any
troulle Buat, with the CPI people you
are vet aving hke this I do not tlunk
that is « good indication.

Another strange thing which sur-
prisell ug was this In Ahmedabad
ity where Gonvernor, Shri Viswana-
than eity and rules today, under the
veey nose of the Gvernor, the State
Polcowr huad cooked up a case against
one of our party workerg whoe 18 alteg-
ed 1o be an ‘anti-gocial element’ and
the police 1s afler hum. Ig 1t nol ndi-
culous® This 18 acain a case which is
not a guad indication of the future Lo
cnme I .m not saymg that all those
are gme with the krowledge of Shri
Brahmprranda Reddy This shows that
m Gujarat Administration, today,
there 9re people who are consciously
moving in a direction end taking ac-
iicns hv which the democratic forces
will stand divideg there. You should
be careful about these forces. You
should he able to weed them out from
the pnsition where they are sitting to-
day. If you do this and if yvou take
measnres by which the soclal base of
fascism, social base of right reactiom,
the pocial base of R.8.8. and =all that
are put an eng to, then only there is
a good future for Gujaret. A very
important measure in this direction is,
I hnpe, the implementation of the 20~



- - people Wik ‘have a brighter

future and they will have a democratic
and popular Government to look after
thou' lﬂ'a.lrs in’ near future

SHRI NATWARLAL PATEL (Meh-
sgna): Mr. Chalrman, Sir, I am coming
from Gujarat and I welcome the Presl-
dent's Rule in the State of Gujarat.
Generally, we, ‘'Gujarati people, are
accustomed just to live in the ciimale
of a popular Government. But, any-
way, the Government in power—-the
Janta Front Government—was a very
peculiar Government which had creat-
eq A number of problems in the State
of Gujarat. And that is why I wel-
come this Presideni's Rule in the State
of Gujarat. In comparison with the
former Government. this Janla Front
Government has miserably failed and
this has created a number of problems
in that state,

8o far as Gujarat is concerned, we
have gol our own traditions and you
know vwvery well—the House is also
aware of the facl--that Muhatma
Gandhi was born in Gujarat and we
have got the (raditions of Gandhian
philosoplhy. We al]l very well know
wha{ happeney during ihe regime of
Janta Front Qovernment in the Stute
of Gujarat. Everyone is aware of it.
During the regime of the Jania Front
Government in the Gujarat State there
were & number of cases of violence,
Not only that but during election days
alto, a number of cases of violence had
taken place which were beyond the
‘capacity of Government there to cont-
rol. If I don't forget, the entire matter
was brought to the notice of the hon.
Home Minister, Shri Reddy. I think
he alse Intervened at that time to see
‘that the Government took some neces-
. sary steps just to curd the violence at

. the time of elections. Anyway, the
. (overnmemt miserably failed, they
-'wu'é not Dm o take muce ot

.".mmmﬁmymmwm

their own way.- But, at the same; unw
they .are all expected to follow.

guidance or directive - given by the
Central Government. During the re-
gime of the Janta Front—if I don't
forget it ~they never bothered to have

any guidance from the Central Gove

ernment, Not only that. They were.
not also prepared to honour the ver-

dict given by the Central leaders, Sir,

ultimately that resulted into chaos and

the Janta Front Government had to go.
out miserably. Sir, they were orly
about 86 members and unless they..
were 92 to 94 they were unable to

form a Government in Gujarat. They

formegd this Government ag some mem-

bers of KMLP supported the Janta .
Front Government. Before and during

the elections, we know, how they used

to speak too much = against KMLP

members. They were not prepared to

tuke the support of that party but there

is & proverb in Gujarat—

FAT 79 FFT vivg /7 ) AT aAew
A RO B S ARG o P
FRLER (eA -t HE AR CEET P B
GHE ETH § )

Sir, I very well know before elections
so many leaders from Janta Front had
declared that they would never like
to furm a Government with the sup-
port of ruling Congress and KMLP
membezs. I think it was a  great
wonder for the people of this country
that they formed Government with the
support of KMLP members which they.
could not have done Lut anyway they

wanted to come in power, Their aim

was to rule and do something in the
State of Gujarat only with power. We
very well know, this Government ruler
for about eight months ang during this
short period they have createg a num-
ber of problems. 8ir, if I give a
review of their misdeeds of the entire '
period it will take a lot of time and,

ag such, I do not want to go into the -

details. The people of Gujarat were
fed up with thig Gmmm&m

W
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<concerned even dunng the
regime of Janta Front Government in
+the panchayat elections we have won a
number of seats That proves so far
a8 Congress is concerned we are al-
ways in the hearts of the reople of
‘Gujarat and it has also proved wrong
the propaganda of Janta Front Govern-
ment that Congress has lost its image
1n the State of Gujarat

8ir, as [ will be particaipating in the
debate on the Demands for Grants to-
morrow, I conclude by saying that we
welcome President's rule in the Stats
of Gujarat and it has given lot of relief
4o the people of Gujarat

1654 hrs.

[Smrr IsEAQUE SAmm=ALX in the Chalr.)

gt wfordt wiw (ATaTEsT) -
awmfr wEEy, W9 qERF 9Ty oY
qeer ey Fag s e ¥ 1 @
¥ wrawy FtAeng ¥ fan sgar qrEAy
g1

off Weat W q@W W AT WAA
wer orff azT g Wt § 1 (equwrr)

MR CHAIRMAN: Mr. Natwarlal
Patel, please don't interrupt,

SHRI P. M. MEHTA (Bhavnagar)-
Kindly ocontrol the member. What 15

4his?

BHRI NATWARLAL PATEL® What
g sey Is right You cannot threaten

, Toe en the floor of the House,

¢

SHRI P, M. MEHTA; Kindly control
hilm,

Presidors Baki - 4y
inGujsrat TRet.) , ,

EHHEI NATWARLAL PATEL: Tie
hon, isdy should know what to speak
in the Mouse,

MR. CHAIRMAN: Please mt down.
Why do you interrupt so much?

fireat werare, Wi Do ot §,
% Ny Dfag | Igarh v o
Wl arr v Dy | grdr afde
92, WIv qae) q3F vk NiNY |
W wRT g@a WifEg

it wfvri W, 7 oAt Wy
wgr rgd &, g% sadl) ara wph ifvg,
Tt N RE ¥ ok 1@ wwy Qg

(wwer)

% ag avy w2 e § el
IAGT BT W AIFT, AT G 1Y
T oy feell 7 Y frrvar & 1 v
Fardt Afedy = ) e gt o
¥ ag Ja o 347 foargw frar | wasy
W ¥ e 11 Arda wY wTAA ¥ 0w
UwEy ¥ gATX UF 470 ¥ JT e
wraT QY arft ¥ IF ¥ 4%, UF wfgwr
B ownd ¥ o ¥ a% | Igh Paetrr gy
¥ wome %) fazd fal, Persy w9t
A arar §, fr o 1w g 9T gaTx W
@Y, e goaw &g Y oraw
s g faa ¥ o ap fear

oA Femarr & wvE dr w4t fiear )
IR WO wTT T SwgT fer ) agt
o fem a% w7 & gard T a
g 1 oA I 8 Aave fiv faw
% afy ol 9 w5 fafrme ¥
areT g B aw qoeT o Ay §
ax oy Wifow ofy i fo oy qoere
TAY | A€ F IF ATAT T )

i o P ¥ R o
foar wore wre W o v €



0y umim
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wowaier Wit w9 o oDl ot wewrd oY
Wifew ¥ | o g guT vy EX R
WE) St & EE W e ¥
or oy &, WA e oearT ¥
‘m'| QMW“WQ'

& wrot qeci & ot ¥ oty
wwa | drred Wik & o fow o
ﬂm“t*‘*tm*mﬁ'
FET X Wy, g YT A Y ey
o ay ferark o ger—""wTvew Aoer
qUT ¥ AT w7 R 1" AW gfew FAT W
e A wrrat | g A fy A § b e
& avear oy o gy el & 1 AT W
TET AT ErAT | WG GET AT
¥ ¥ O aft wy e ) K O arwe
TS7E & wEArT urghY & ool g o
I TS 1€ arA Ay #

aviRr &Y ITA T RETR ATET A
oA &1 INEY ovwr | W XX § fe
T Y A weEtT ¥ oy,

(wrwwr)

ot powix ¥ (wiemamR)
oY A W g 1 ()

SHRI C, M. STEPHEN (Muvathu-
pusha): He i3 trying
M. MEHTA:

mmn& @aKa)

President’s
n Congarst (hans.

Swedy Wil ad : T T Wi
ordt ¥ Y Rw ) oW g W ww-
T wvar wgdy frew § o sew
wmw gt & o ey
g e sl faaraamdt §, atfiet
T xag w fegrt # sawT Wz
frerre & S ot W o §@ wfer
& o widt ot qro wwng g P
TR Y, I TR R
wTewY gveT o9F § i SR g Y @
awfyr 7 O femr o1, SAw o
firmar 7t forerdt rfig wix faedft o
¥ sTwY wew %7 fear ST Wy
& waadt g fr foren ot car W R 9
oo SR § Il &Y S sivetiaa
Y STt 1 0 Y T R T
# fr ofr afew =19 wrow & wwdy o

e

% ATF TT 1A A0 ) A A
¥fem STy aE wmr v & B
I 97 AAT H T W9 AA FW
N TR A SR LN
@ STl g X A u Y wd
w W 97 A $T g § ) Wy oY
e srarr et i a et e )
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SHRI C M STEPHEN (Muvattu-
puzha) Sir, I nse to support this re-
solution, By the events mn Gujarat
ending up with the dismissal of the
Ministrs and imposition of President's
rule there, the curtain has been drawn
for the ume being on a tragic melod-
rama in the political map of India It
18 necessary that the democratic forces
in the country draw certain J]essons
from Gujarat The anu-Congress sec-
tions 1n the country hag evolved their
strategy on the patterm of what hap-
pened in Gujarat and the succession
of events was portrayed vividly before
ug by Shri Chandrappsn. I do not
want to add to it But I want to em-
phasise one thing: There have been
UF governments in different parts of
the country. Some have succesded
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hag happened In Gujarat also, where-
as to-day in Kerala, there iz a umted
front, not of like-minded parties, but
of parties who were wedded to certain
programumatic arrangements and not
weddeq to negativism, but to pouiti-
vism. Therefore, the Government
there, in spite of the fact that it 1s
composed of partieg which are not like-
minded, remains solig and 1t is carry-
ing on. In Qujarat, the Government
that was formed, was on the basis of
a negative platform. Ii was not a posi-
tive platform at all. And the strug-
gle that started it, was alluded to by
Mr. Chandrappan—the Navnirman
Samiti angq the subsequent events. It
was on a negutive slogan and not on
a positive slogan. It bad started all
sorts of wvicious forces in the country
Subsequently, the present government
came 1n, It was very amusing to hear
the hon Member from Congress (O)
speaking about defection and all the
rest of 1t. How did thig government
come into existence™ Was 1t on 1ts
inherent strength? No, but on bor-
rowed strength Borrowed ‘trength
from whom? Borrowed from KMLP.
‘But for that party's support. the
government obviously had no
majority there. Relving on that
support, they had formed a govern-
ment on a bare-fuced anti-Congressite
slogan Nothing positive at all, Sub-
sequently the government has cracked
up (Interruptionsy Whoever fash-
fons a government or its programme
on neguuivism  whether it be Con-
gress or any other party., =1l meet
the same fate; and 1 have no doubt
about it, This iy the lesson which has
got to be drawn. The Government has
fallen rightly, and the Assembly has
been kept under suspended animation
Now, Mr Chandrappan had made two
observations to which 1 have to advert.
He cautioned us. or the Goverument
against my party forming a govern-
ment there He spoke about defecticne
and all the rest of it. Personally. 1
am not a person who contribules to the
allergy about defection. 1 don’t nncer-
stand it I am not expressing the
party’s point of view. [ am expressing
my personal point of view. Our demo-
cracy is nol based on parties, Every
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person conlests, Of course, he contests
on a party ticket. Subsequently when
events develop in g particular fashion,
if he feelg that the forces or the people
are by and large taking a particular
course, it 1§ conceivable that he
changes his stand; and a new orienta-
tion can possibly take place. It 1s no
use condemning 1t ag a defection and
saying that once an election takes
pluce, that is the end of it, ang thut
no more of permutations and combina-
tions can take place. It is not apph-
cable 1n al} the situations. To-uay, the
Congress 1n Gujarat hag majority. If
the Congress Party wants, it can form
a munistry. It is not forming a Minis-
try. But I don't agree to the proposi.
tion that Mr. Chandrappan rad spelt
out, that until we go to the electorale,
we should not form & government. It
will be a proposition which will be
suictdal and, accordingly. it will not
be good. The moment the government,
or the Central Government feels, or
the Congress party or the High (‘'om-
mand feels that a situativn hag arisen
in which a stable gevernment can be
formed, it will be a betrayal ot the
people, 1f such a government 1s not
formed, and 1t will be a letting down
of the people, if 1n spite of the majon-
tv that we can possibly command.
sizeaule, substantial majority that we
can possibly command and if in spite
of our conviction that we can give a
stable government to the State, we
throw them into the cauldron of the
elections agmun That 1s not an easy
matter at all. The Gujarat people
have sutlered enough. They have
sutlereq during the rule of the Nav
Nirman Samiti. They suffered after
that. Then the elections took place.
Then {hus Government forced upon it-
self this situation, it stewed in 1fs own
juice. Merely because this has hap-
pened, fo throw the people agamn to
face an eleclion will not be a currert
proposition.  Therefore, the advice
which Shri Chandrappan gave cunnot
be accepted for the face value, and T
woulg strongly urge upon the Govern-
ment not fo be led away by the populist
slogan. We have got io be realistic
and concerned about the veople.

The real question is whether you
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are confident about the stability. It
i pot material how this MLA behaved
or that MLA behaved. So long as the
popular wave ig in suport of a parti-
cular government, so long as the at-
mosphere is in support of a particular
sel up, so long as that happens, the
siability of the Government will stand
assured. When the wave goes against,
then the Government will get rocketed
up and instability will increase. There-
fore. let us not judge the possibility of
slat ility on the character of the per-
scn, who mey be giving support. or
who may not be giving support. That
is not the basis on which popular
go\ernments are formed,

Secondly, he was speaking of lke-
minrded parties. I am emphatic in say-
ing that no two parties can be like-
micded. If they are like.minded, they
should be one party and not two par-
ties. There are two parties. because
the, are not like-minded and there are
differences in approach, philosophv
and strategy. It is because of these
aifferences that there are two parties,
an:. not one. Therefore, to say that
there are two parties which are like-
minded is a contradiction in terms.
The mere fact that they are two parties
shows that there are differences bet
ween them.

Shri Chandrappan said that in the
Congress there are reactionary people,
which means that in the Congress there
is a section of people whom they ac.
cept as progressives. Let this exercise
not be carried too far. They are try-
ing to drive a wedge between pro-
gressives and reactionaries. They are
wooing the progressives and condemn-
ing the reactionaries That sort of
strategy will not work. The Congress
is a great movement. Ii is mass move-
ment. In the dynamism of the move-
ment, people come together and move
forward, There is no question of some.
bo?y being reactionary and somebody
being progressive. The Congress s a
single solid whole, and this single solid
whole, motivated and actuated by its
philosophy, goes ahead. If you are
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going to stop to find out who exactly
is a reactionary and who exactly is a
progressive, it 18 a divisive strategy
which we are wise enough to see,
detect and stand guard against. That
15 all I have to say about this sirategy
of theirs.

Shr1 Chandrappan said that some.-
body belonging to his party was ar.
rested in Ahmedabad under the MISA.
Let him not make the proposition that
whoever 15 in CPI 18 good and whoever
is not in CPI 1s bad. Shri K. Viswa-
nathan 1s the Governor. Knowing his
antecedents in Kerala, I hope Shri
Chandrappan will concede that he is a
progressive man. I am sure Shri
Chandrappan will not dub him as a
reactionary or fascist. I somebody has
been arrested under MISA. we have to
look into his character and antecedents
and consider whether they merit or
warrant his protective custody, not
merely becuuse somebody belongs to
some political party. If some informa-
tion comes tnto the possession of Gov.
ernment which make them suspect a
person, then that particular person has
{o be guarded agamnst, To say that a
particular person should not be touch-
ed because he hokls « parlicular flag 18
a dangerous philosophy. As you know,
even responsible  Congressmen have
bwen arrested under the MISA

SHRI C K. CHANDRAPPAN. We
call those people reactionary.

SHRI C M STEPHEN Belonging to
a party cannot be accepted as a tala-
man. Everione has to be screened.
The very fact that the Governor has
found it nevessary to arrest those peo-
ple must be a sufficient ground to make
a searching examination whether those
persons deserve protection. That, I
think, is the correct approach and not
the other way round. That is all that
I have got to say.

As I said. the curtain has been drawn
on & tragic drama. The dawn is here
auinandlelushopethenwtllbe
sunshine and that democracy wili stand
sustained in Gujarat, T support the
resohution.
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‘THE MINISTER OF HOME AFFAIRS
(BHR] K. BRAHMANANDA REDDY):
I am thanktul to the hon, Members
who have participated in this discus-
slon, In fact, there was not much need
for any big discussion in this matter.
This i a clear case where the Govern-
ment of the day lost its majority on
the floor of the House on an important
Demand and resigned. The Governor
feels that the situation is fluid and that
it is too early just now to ask any
particular leader to form a Govern-
ment, Therefore, he says that it has
become necessary that President’s rule
is pramulgated in that State. In the
circumstances, there is hardly any
scope for controversy except to indulge
in some political bouts.

I am thankful for the very valuable
support I got from my Deputy Leader,
Mr. Stephen, and from my hon, friend
Mr Patel, though he crossed swords
with the lady. andi from the CPl
Member, Mr. Chandrappan.

It was obvious to anybody and ever)-
body that th:s Janata front Govern-
ment which was formed in Gujarat out
of a sort of amorphous combination of
certain parties without any ideology or
programme, with the strength that they
were having at that point of time.
would not last long. Of course, it was
rightly said_ und Mr, Chandrappan has
also said it here. that the Chief Minis-
ter, Mr, Babubhai Patel. was under
constant pressure from the Jana Sangb
group in the Legislature. Though
Maniben may think that it was a very
good Government, the people of
Gujarat and particularly the Members
of the Assembly thought otherwise,
and so the Government was defeated.

Mr. Cnandrappan has said that the
people are extremely happy that they
got rid of the Janata Front Govern-
ment. He said it was an unholy alli-
ance and an unprincivled association
aof parties bound to end in disaster.

SHRI D. N. SINGH (Hajipur): Just
88 CPl and Stepben’s party in Kerala.

SHRI XK. BRAHMANANDA REDDY:
Mr. Stepben bas explained to you how
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the Kerala Government, though 3 coali-
tion Government of certain parties, was
able to survive more than five years
without any hitch because they stand
by certain programmes and principles,

Mr. Halder has said that double
standards have been employed, It is
wrong {0 say so because there i no
comparison between the extension of
the life of Parliament and the proposed
extension of the life of the Kerala
Assembly with that of Tamil Nadu,
The portion in regard tc Tamil Nadyu
has been explained on the Floor of this
House earlier and today also, ihe Finance
Minister, Mr. . Subramaniam while
replying to the debate has explained
why it had become necessary for that
Government to go, (Interruptions)
We have said sufficiently enough about
it. 1 know Mr. Bhattacharya cannot
be convinced by my arguments. [
presume that. Therefore, I should not

make an attempt to convince him.
(Interruptions),

17.08 hrs,

Now, As Mr Patel has said the Gov-
ernment. in the discharze of its func-
tions towards the people of Gujarat
had miseracly faileo and not been able
to give or provide security even dur-
ing elections or during Panchayat Elec-
tions, A combination of several factors
had thus led to the disillusionment
of the people tn the functioning of the
Janata Front AMinistry and therefore
1t failed,

1 do not know what \r. Chandrappan
has said with regard to the formation
of the Ministry, or what future Gov-
ernment he has in view. Of course,
Mr. Stephen has made some practical
suggestions with regard to the future
in Gujarat. Howeveér that be, my
friend, while he was talking about
KMLP Members, he was saying that
“Do not be in a haste”. But you must
remember that Janata Front posiure
prior to the election was, “we will have
no truck with the KMLP; that we will
not touch them with a pair of tongs™.
But as a party, as a KMLP Party, they
took their assistance. Otherwise, they
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would not have been able to form the
Government.

SHRI DINEN BHATTACHARYYA
(Serampur): As you have taken help
from the Muslim League in Kerala.
Why do you forget that?

SHRI K. BRAHMANANDA REDDY:
Why are you going to something in
Kerala which happened in 1950, that is,
20 years ago? (Interruptions),
The point I am wishing to submit is
that the Janata Front, though they had
denounced the KMLP Party, said that
they had nothing to do with them and
they were even afraid of talking openly
with them, have taken their assistance.
But now the KMLP has been dissolved.
There is no KMLP today. There are
only individual members, Therefore,
we do not know how they behave, That
is a different issue altogether. We are
not on that point just now, My only
submission is that after all....

SHRI P. M. MEHTA; The Janala
Front was supported by KMLP un.
conditionally. The Janata Front has
never asked for support. I{ was on
their own that the KMLP had sup-
ported it unconditionally. (Interrup-
tions).

BHRT NATWARLAL PATEL: Our
real history iy there. Our ex-Chief
Minjster Babubhai Patel had gone to
meet Chimanbhai Patel, so, that
was within the knowledge of
everybody. He asked for sup-
port and the support was given

in the n »f uaconditional support.
They [ pt hapy formed Covern-
ment @ ‘Bad w support from

<Y1 The support was
wised Yor. It was abrolutely wrong to
say that, it was not asked for.

DR, KATLAS: Taxes worth Rs. 62
crores were withdrawn by the Chief
Minister from the budget proposals
under the pressure from the
KIMOLOP. This is how the Ministry
was working,

SHRI P, M. MEHTA: The resolution
Wwas passed at a meeting presided over
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by the Centrsl Minister Shri Prabhu-
das Patel that tbese taxes should be
reduced or withdrawn, and it is one
of the factors

SHRI K. BRAHMANANDA REDDY;
To have too frequent elections is not
democracy. Of course, you should go
to the people. Whenever necassary,
you should take the mandate of the
people. But hardly nine months are
over when the elections in Gujarat
took place. Therefore, we will have to
see the interests of the people of
Gujarat. What I am saying is that the
interest of the people of Gujarat is the
overriding {actor in the consideration
of the future administzation of Gujarat.

SHRI P. M MEHTA: The Chief
Minister has said that he will cooperate
if the popular Government is formed.
They will sit in the Opposition but
will cooperate with the popular Gov-
ernment,

SHRI K BRANHAMANANDA REDDY:
When the Government is formed

SHRI P. M. MEHTA. You can form
i{he Government tuiduy,

SHRI K. BRAIMANANDA REDDY:
When the Government 1s formed, if
the Opposition, the main Opposition
party. gives support or promises sup-
port, it is a gowl thing. It is all right.
1 am noi refusing iny support. But
we will have 1o see what type of sup-
port it will be; what kind of support
it will be. It shouli not be the embrace
of Dhritarashtra. Therefore, we have
to see many things and the situation
then,

Now, it has hecome our duty to sec
that the 20.point programme is imple-
mented honestly and sincerely by the
Advisers and others in the Gujarat ad-
minfstration. It shall be our special
effort to devote sufficient attention to
the development of Gujarat Stale.
Necessary action is being taken By the
administration fo correct whatever had
has crept in and alio to see that tbey
give a clean administration to the ftate.
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DR. KAILAS: No shelter to the
. smugglers should be given now as was
given during Front Ministry,

SHRI K. BRAHMANANDA REDDY:
O? course. One other thing which has
been mentioned by Mr. Chandrappan
is that a ship with arms has been seen
at Kandla port. I have checked up
again. It does not seem to be true.

I thank the hon. Members for parti-
cipating in this debate. I will give full
considération to all the suggestions
made by threm.

MR. CHAIRMAN: The question is:

“That this House approves the
Proclamation issued by the Presi-
dent an the 12th March, 1976 under
article 356 of the Constitution in rela-
tion to the State of Gujarat.”

The motion was adopted.

17.09 hrs.

STATUTORY RESOLUTION RE:DIS-
APPROVAL OF COMPTROLLER
AND AUDITOR-GENERAL'S (DU.
TIES, POWERS & CONDITIONS OF
SERVICE) AMENDMENT ORDIN-
ANCE AND COMPTROLLER AND
AUDITOR-GENERAL'S (DUTIES,
POWERS & CONDITIONS OF SER-
VICE) AMENDMENT BILL

MR. CHAIRMAN: We now take up
the discussion on Item Nos. 19 and 20.
Shri Samar Mukherjee. .. .not present;
Shri Dinen Bhattacharyya.

SHRI DINEN BHATTACHARYYA
(Serampore): Mr. Chairman, Sir, I beg
to move:

«Thig House disapproves of the
Comptroller_and Auditor-General's
(Duties, Powers and Conditions of
Service) Amendment Ordinance,
1976 (Ordinance No. 1 of 1976) pro-
mulgated by the President on the
1st March, 1976.”

Why I move this Resolution dis-
approving the Ordinance?

Powers etc. ) Res, & Bill

SHRI B. V. NAIK (Kanara):
Opposition for opposition sake,

SHRI DINEN BHATTACHARYYA:
Not at all. You were sometimes a civil
servant. You must know what is
what. You first hear me and then
reply. My first point is this. The
ordinance was promulgated on the 1st
March, and we met on the 8th March.
You could have waited for another
seven days and got the Bill passed
after the House had met on the 8th
March. So, as we have seen in another
case also this Government has now
adopted the practice of ruling by ordi-
nances, The House was to meet within
only a week; so what was the hurry?
We met on the 8th March, and now
it is 24th March and if, in the mean-
time, you had really felt urgency in
the matter, you could have brought up
a Bill and passed it. So, my conten-
tion is that it was absolutely unneces-
sary to bring in an ordinance in the
matter, and I oppose it.

Coming to the Bill itself, you will
find from the Statement of Objects and
Reasons of this Bill (No. 45 of 1976),
in the second para that the President,
in respect of the accounts of the Union
may, after consultation with the Com-
ptroller and Auditor General, by order
relieve him from the responsibility of
compiling the accounts of any parti-
cular service or Department of the
Union. My point is, have you really
consulted the Comptroller and Auditor-
General and, if so, what is his reaction?
That must be known to us before giv-
ing our sanction to this sort of Bill
So, T would request the Hon. Lady
Minister at least to clarify why there
is a hide and seek policy in the matter.
The suspicion naturally arises that the
Government is becoming more and
more authoritarian in all respects.
They are now after the Judiciary, to
curb its power. They have already
curtailed the power of Parliament and
now, whatever scope is there for the
Auditor-General to bring out the
lacunae or lapses in the matter of
finances of different Ministries, that
chapter is now going to be closed. So,



